
CENT RAL ADM3NISrRATIVE TRIBUNAL 
ERNA1JLAM BENCH 

0. A.No. 208/1992 

Friday this the 14th day of January. 1994. 

ORPZ4 

The Hon'ble Mr.Justice Ctettur Sankaran Nair, Vice Chairman  

The Hon'ble Mr.p.V.Venkatakrishnan,A&flinistratiVe Member 

Southern Railway Labour Union 
represented by Gi eral Secrary 
C? Menon, Edapally North,cochin* 

Snt.A.X.Thanga, do General 
Secretary, SRLU. Cochin-24. 

(By Advocate Nr,p.Remakrishnan) 

Vs. 

Union of India represented by 
the General anager, Southern 
Railway, Madras. 3. 

Sr.Divl.Personflel Officer, 
Southern Railway, Paighat, 

3, Executive Engineer/CN/ 
Southern Railway, Salem.5. 

(By Advocate Mr M.C.Cherian) 

R DE R 

.Applicants 

.Respondents 

CFIETTUR SANKARAN NAIR(J) VICE CHAIIIIAN. 

Applicants seek appropriate directions 

for payment of Earn ily pension, and other retiral 

benefits. It is sunitted by both sides that family 

pension is being paid, and that it will continue to 

be paid. 

We record the submission. As for the other 

benefits, 2nd applicant may take up hclaims with 

respondents, and seek reliefs. 

Application is disposed of as aforesaid. 

No costs. 

• Dated 14th January.. 1994. 

• 

P.VaVENK1CiRI1NAN 
	

CHEfUR SANKARAN NAIR(J) 
ADMINIS RAT IVE MEMBER 

	
VIcE CHAIRMAN 

ksj41. 


